7005 Re: Arrest
[Shri Hem Barua])

into this ellegation, if the things are
found correct or you are satisfied, then
you are prepared to appoint @ Com-
mittee and all that. I think you have
said like that.

Now, I want to move this motion—
after this ruling you have given, a
very healthy precedent that you have
set—that there should be an end to
this discussion, because, things must
not be allowed to go on like this.
Therefore, I move a motion for
closure. Before that, I must tell Shri
Dixit, who has raised the point that
most Members or some of them are
involved in such a thing, one thing.
1 challenge the whole House: if they
can cite a single instance against
anyone of us, I will be the first man
to resign my membership of this
House.

13.23 hrs.
RE. ARREST OF MEMBERS

(Dr. Ram Manohar Lohia)
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Unless it becomes absolutely neces
sary for the executive to make any
arrest, it should not make it; they
have to decide; it should not be left
merely to the simple, ordinary offi-
cer. More care should be taken and
caution exercised. Due care ana
caution must be exercised and only
when it becomes absolutely neces-
sary, arrest should be made; other-
wise it should not be made. That
was the utmost that I can do, and I
have done that.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of clarifica-
tion. We have heard you with atten-
tion and great respect. I would like
to know if the Ministers agree to
your suggestion, the suggestion thut
you made first.
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Shri Hari Vishnu Kamath: All
right. The other point is this. Yon
requested Shri Chatterjee to throw
light on a particular matter. I hope
he will do so in due course. But
what worries me is this: that day,
and also today—because what hap-
pened to Dr. Lohia may happen to
any other Member of the Opposi-
tion. ...
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Shri Hari Vishnu Kamath: You
were gooQ enough to say that you
are not prepared to go into the
merits' as to whether sections 107 or
151 of the Cr. P.C. can be applied or
not.

Our rule 229 says:

“When a member is arrested on
a criminal charge or for a crimi-
nal offence....” etc.

As Mr. Chatterjee pointed out the
other day, under sections 107 and 151
no criminal charge or criminal offence
can be laid before any member. So,
as long as this rule stands, these
sections cannot be used.

Mr. Speaker: That only means no

. intimation is y. Otherwise,

it it is illegal arrest, that is to be
decided by the courts.
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13.33 hrs.

POINT OF PERSONAL EXPLANA-
TION—contd.

The Minister of Defence (Shri
Swaran Singh): Sir, when I was not
present in the House, Dr. Lohia made
some statement about Appeejay Ship-
ping Lines. I was food Minister from
August 1963 to July 1964. Whatever
may be the lapses of my department
or my subordinates, I am responsible
as Minister; I am not running away
from it. But I was pained to see
that he did not confine himself to the
lapses of the department and their
shoricomings, but in a very vague
manner he made the allegations and
clubbed me saying from patwari up
to Mr. Patil and Mr. Swaran Singh,
they are guilty of accepting illegal
gratification. This type of statement
was aboslutely unjustified. It is un-
fortunate that he should have made
such a statement and in that vague
manner,
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Explanation 7012
I was surprised—I do mnot know
whether you are expunging that re-
mark or not—that on an earlier occa-
sion somebody said that Rs. 7 lakhs
had been taken for some Congress
fund and today somebody says that
Rs. 75,000 had been paid to me.
This amount goes on shrinking or
increasing according to the whims
and desires of these hon. Members.

Shri Maurya:
correct figure,

You can give the

Shri Swaran Singh: I would like
to say that I have been serving this
House for the last 15 years. These
matters which are 3 or 4 years old
are bandied about at the fag end of
the session when we are going to the
polls. It is most unfortunate that
incorrect allegations should have
been made. I strongly repudiate
them as absolutely unfounded and
without any basis.
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